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‘ NQTIFXC%TIBM

‘{INCOME=TAX)

s.ﬁ,mu.' In exercise'uf the powers conferred by sube .

- clause (v) of clause (238) of Section 10 of the Income=tax ﬁct.

1961 K43 uf 1961) 4 the Central ﬁavernmant hareﬁy

" notifies "Calcutta Zoraastrzan Community's Religious Charity

Funds, Calcutta " for the purpose of the said sub=clauss for

the asssssmont’ years 1993*94 ‘to 1995~96 subject ta the follnuing'

conditians, namaxysn'

(1)

(iii)

Notificaticn No. %laﬁﬂ

To

(11)

the assesses will apply 1ta incame, or accumul ate

_for application, wholly and exclusively ta the

abjscts for uvhich it is estahlished'

the assesese will not invest or deposit its funds

(other than voluntary contributions received and
maintained in the form of jewellsry, furniture ete.)
for any pesried during the previous ysars relevant to
the assessment years mentioned above otherwise than in
any one or more of the forms or mndes,gpecifiad in
sub=section (5) of Ssction 113

this notification will not apply in relation to any
incoms being profits and gains of business, unlass ths
businass is incidental to the attainment of the

 objectives of the assessee and saparate bogks of

accounts are. maintained in raspect of such husinass.

(r mg.197/1aa/93~273ﬁ1)

‘ {SﬂARaT CHANDHA) T
UNUER hECRETAﬁY Ty THE GOYT. UF INDIM,

‘mammmwr.

Governmant af Inﬂia, Praas.

Rinﬁ'ﬁaad, Nayapuri Industrial Area,

(Near ﬁajuuri Gaxdan), New Delhi.




